
IN THE CENTRAL ADMINISTRATIVE TRIUNAL 
AHMEDABAD BENCH 

ell 

O,A.No. 	 09 JF 1993. 
TA-KKQK  

DATE oF DEC I3iJL. 	15.02..19g. 

Dr. 
ShriR. .. ithola 	 Petitioner 

Parti in person 	 Advocate for the Petitioner(s) 

Versus 

Union of India and Dthers 	 Respondent 

5hri Aii1 Kureshi 
	

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R.C.Bhatt 	: Member (J) 

The Hon'ble Mr. V.Radhaiihnan: Member (A) 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordsbips wish to see the fair copy of the Judgement? ' 

Whether it needs to be circulated to other Benches of the Tribunal? 

A 



.pp1icant 

Di. .1.. 'L.I(hoie, 

cintisi./bniner F 

L/15 i)o3 -jOusing Colony, 
hmiibd. 

(&civocate ; Mx.PdLty in peison) 

ye .c s us 

Union of India, New Delhi, 

Notice to be serves. through 

The cetary, Dcpartmant of.$paca, 

4ntdrjksh 3havari, New I3EIJ Foad, 

Bngdlor-560 054. 

6hLi P.P.cla, 

	

Di 	c to 

Space pplicatioris Centre, 

hbud-380 053 

3., Shri D.P..J.Calla, 
Dy.Uirector, SAC, 

pdCe 4pplicatiOus Centre, 

	

l_ 	- 
j • 

4, j'!jL  .i.I.Shcih, 

Controller, 

Spcc app1ications Centre, 
4thredaba d- 380 05. . . .responócnts 

(dvoctc : vii: .kjl -'uhi) 

U L. 	L 	J U 	J i-I L N T 

O../9/93 

Date : 15.2.93 

Per : Mo'ble Air.i,.Bhatt 
I icnibe r (J) 

None is present for the applicant. 



-- 

ione is present for he applicante 

hri ikil Kureshi, learned advocate for 

the respondents,is piarit. 

The aO1jCant x also was ahsnt on 

9.2.93, on which day 	w given 	upto 
j 	t4 tx 	 -1. 

15.2.93, failing which the application would stead 

dismissed but the elicnt ulso is absent today. 

1-icrice, the a1icatiOn is dismissed in default. 

(v.Iadh&kL±Shnafl) 	 (..BhcLtt) 

Member (J) 



0 .A ./9/93 

DATE OFHCE REPORT 

-19S3. 

ORDERS. 

None for the applicant. $hri Akil kureshi appea 
for the respondents. He is given time tell 
15-2-19930  failing which the application will be 
dismissed. 

j3 1  

W. Radhakrishnan) 	(3.5. Hegde) 

Member (A) 	 Member () 

*AS. 

2-8-.P3 The party in person states that he 

will file an application for condonation 

of delay and seeks time for filing the Same. 

Adjourned to 20-8-93 at his request. 

\ 

( N.B. Patel ) 
Vice-Chairman. 

20-8-9: The applicant may furnish a coTy ot this M.A. 
to the learned Standing Counsel Mr. Mureshi,  
Fixed for filling reply and hearing on 2& 
27-8-93. The applicant states that he has 

served a copy of,  the application to Mr. Variyava 
on behalf of Mr. }ireshi. Adjourned to 27-8-93 
for reply and hearing. 

(v. Radhakrishnan) 	 (.E.tel 
Member (A) 	 Vice Chainnan. 

L 



DATE 

Heard aplicaat in 	rson and jr. Kureshi. 	I 

pplication allowed. Delay conc1 on:d. 

427/93 stands disposed of. 

jCl 	havinc .een condoned this an ii c1 tion 

may be registered. Since G.A. 9/93 was disrnisse 

for default before the issuance of notice 

and since the applicant discolses sufficient 

qrounds for his absence, this L.A. is aliowdd. 

Oxder dismissing D.A. 9/93 is set aside and the 

said O.A. 	is restored to file. 	It may be placed 

for admission hearing on 13-9-93. 

The applicant may 	coy of the applicati 

furnished by him to the office for service upon 

the respondents and may tender the same to 

Mr. Kureshi. Mr. Kureii waives t-sservice 

of notice. 

Cal' on 13-9—)3. 

/ 
L 

(V. Rsdhakrishna ) 
:ersusr (: 

Y 

(.,B.atel) 
Vice Ch5i rman. 

o 1& 
As t1101/esrnad MEmber o f 
th 8c/7 is a.t avai1bI, 
tti rnt(t' is adcirne 

........ 

(N 
VL- C/ro 



IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 9/1 93 

DATE OF DECISIONJJEi993—_------ 

Dr .iKKhoIa 
	 Petitioner 

- 	 Advocate for the petitioner(s) 
T ix' ers.-,fl Ppt  

Versus 

Respondent 

Advocate for the Respondent(s) 
Union o India &Q&__-- 

CORAM: 

The Flon'ble Mr. N .3.  Pate 1 
	 ; ViCe Chairman 

The Hon'ble Mr. V. Rhak. shn an 
	 : '1erxther (?) 

Whether Reporters of local papers may be allowed to see the Judgement 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 	\ 

Whether it needs to be circulated to other Benches of the Tribunal? 	j 



:2: 

Dr .R. K. Khola, 
Scientist/Engineer SF 
E/15 DOS Housing Colony, 
Vastrapur, Ahmedabad-380 015. 
(Party in person) 

Versus 

Union of India 
Notice to be served through 
The Secretary, 1pt. of Space 
Antariksh Shavan, New BEL Road, 
Bangalore-560 054) 

Shri P.P.Kale, 
Director, 
Space Applications Centre, 
Ahmedabad-380 053. 

Shri 0.P.N.Calla 
Dy.Director, SAC 
Space Applications Centre, 
Ahmedabad-380 053. 

11,1r..-1.M.Shah, 
Controller, 
Space Applications Centre, 
Ahmedabad-380 053. 

(Advocate: Mr.Akil Kureshi) 

: Applicant 

: Respondents 

 

IN 

 

 

Per: Hon'ble Mr.!.B.Patel 
Date: 15/9JiY3 

: Vice Chairman 

The applicant seeks permission to withdraw 

this application with liberty to file a fresh original 

application claiming compensation from the Departnnt 

for withdrawal of telephone facilIties at his residence 

or for moving this Tribunal in 0.A.407/ 3(which he 

has filed challenging his retirernt for an appropriate 

interim relief. Pcrmission granted with liberty as 

prayed for. Application stands disposed of as 

uithdrawn. No order as to costs. 

tO1LL'1_"____ 	
I 

Jairman 
(V.Radhakrishnan) 	 (N.Bate1) 

Member (A) 	 Vice  


